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Income Tax raids ip Guiarat

642. SHRI SHANKER SINH VAGHE-
LA: will the PRIME MINISTER be
pleased to state:

(a) tﬁe number of raids conducied by

the Income Tax Department j Gujarat =

during the Iast three years pn the basig of
info-mation received from the private in.
formants;

(2} what .amount wag uneartheq during
these raids;

(c) the amount that wag Jeclared under
voluntary disclosure gcheme during these
taids; and

(d) the amount of moONey given as re-
ward to informants? '

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE .
JANARDHAN POOJARID): (a) and (b)
On the basis of information received
from vimious sources, the Income-lax De-
pariment in Gujarat conducteq searches
in the last three yearg as under:—

(Rsin Lakhs)
" Period No,of . Valueof
searches 7ssets
+ o seized
1984-85 . 453 213-31
1985-86 . 301 208- 33
1936-87 . 880

. 949.3]

.

(SHRI -

. 2,580,000 EL0)

(c) As per the amended provisions of
the Income-tax Act with effect from
1-10-86 2 sum of Rs. 241.15 13]\}18 was
declared.

(d) The reward ‘paid during the last

_taree years in Gujarat jg as.under:—,

(Rs. in lacs)

Period Amounts
1984-85 . 3.28
1985-86 . 2-66
1986-87 .
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Loan Melas
645. SHRI PARVATHANENI UPEN-

DRA:Will the PRIME MINISTER be
pleaseg to state: ®

() whether Government have reviewed

- the scheme of loan melas of the nationa-

lised banks and assesseq their inflatiopary
effect on the economy of the country;

" (b) whether Government have received
complaintg ‘regarding  corruption in the

- distribution of loans by the nationalised

banks; »

(¢) if so, the measures beipg taken by
Government 10 remove cOrruption in this
regard; and



